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Hon'ble Judges : L. Narasimha Reddy, J;Aradhana Johri, Member (A)

Bench : Division Bench

Advocate : Kumud Lata Das, Priyanka Bhardwaj

Final Decision : Disposed Off

Judgement

L. Narasimha Reddy, J

1. This contempt case is filed alleging that the respondents did not implement
the directions issued in OA No.238/2015.

2. Heard Ms. Kumud Lata Das, learned counsel for the applicant and Mrs.
Priyanka Bhardwaj, learned counsel for the respondents.

3. OA No.238/2015 was disposed of along with OA No.604/2014 through a
common order dated 23.05.2017. It is brought to our notice that the
respondents herein filed W.P. (C) No.1265/2018 against the aforesaid common
order, insofar as it concerns OA No.604/2014, and the Hon'ble High Court stayed
the same on 12.02.2018.

4. It may be true that the respondents did not file any writ petition against the
common order, referable to OA No.238/2015. However, once the common order
is stayed, the respondents cannot be expected to implement the same.

The contempt is closed, leaving it open to the petitioner to avail the remedies
depending upon the outcome of the writ petition. There shall be no order as to
costs.
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